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3. Contempt Petition No_ /
4, Roview Application No. ‘ /
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f‘tpplicant(S).M'[‘?.'.M;K. .\.N.Q'l\ag.":e.aﬁ- ........ VS.Union of India & Crs
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Qe aton is in !00“1 ! g Standing counsel represented the Union of
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d pos * } J'P-'-i -'53 ﬁ Indiia.
Da.Ld H ’J: 0'7'- I 0 The Applicant has filed this Original
! ¢ Application for issuance of direction upon the >
' ®. Registrar ! x Respondents to dispose of the representations
¢ /@m ¢ b ' Q she has filed for promotion and which are not
‘m ! t being responded to/disposed of by the
FCF\ K anis C{‘V\Qf \rov W%'uq | Department. Accordingly, Applicant shall
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)é‘ /10D~ stage itself with no order as to costs.
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BEFORE THE CENTRAL ADMINISTRATEVE "TRIBUNAL,
GUWAHATI BENCH::GUWARAT! =1978

| Guwshsti Bench ]
(An application under Section 19 of the Adniinistrative Tribunals Act, 1985)

ORIGINAL APPLICATION NO..X] L'f OF 2007.

Mrs. Medari Kermika Nongsiej ..... APPLICANT.

_VERSUS-
The Union of India & Anr. ..... RESPONDENTS.
SYNOPSIS.

The applicant is aggrieved by‘ the non-consideration of her case for
promotion to the post of Personal Assistant, despite being eligible for
promotion under the relevént recruitment rules and the fact that suitable
vacancy is there to accommodate the applicant in the office of the Chief

Conservator of Forests (C), Ministry of Environment & Forests, North

Eastern Regional Office, Shillong.

‘The applicant has submitted a-number of representations before the
respondents reqﬁesting them to consider her case for promotion to the post
of Personal Assistant. However, the respondents have failed to consider and
dispose of the same. Hence, the present application has been filed before the

Hon’ble Tribunal praying for a direction to the respondents to consider her

case for promotion in accordance with law.

(e Medac, Kermaden Nmarii
| Signature_z of the applicant.
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BEFORE THE CENTRAL ADMNISTR¥TVE TRIBUNAL, .~
GUWAHATI BENCH::GUWAHATI. 3
(An application under Section 19 of the Administrative Tribunals Act, 1985) ﬁi
" ORIGINAL APPLICATION NOML! OF 2007.
Mrs. Medari Kermika Nongsiej ..... APPLICANT.
-VERSUS-

. The Union of India & Ant. ..... RESPONDENTS.

Date
11-03-1997
05-07-2000

04-12-2006

28-01-2003

24-08-2006

12-03-2007

28-05-2007

©02-08-2007

22-08-2007

LIST OF DATES.

Particulars.
Applicant appointed as Stenographer Gr ‘D’. :
Anx. A-1 Pg.12- |4

Rules prescribing eligibility criteria for promotion to the
post of ‘Personal Assistant’.
Anx. A-2 Pg. 15-2°

Certificate issued by the competent authority regarding
Service rendered by the applicant in the department.
Anx. A-3 Pg. 2\

Applicant asked to hold the post of Private Secretary.
Anx.A-4Pg. 52

Applicant directed to perform the duties of Private Secretary
in addition to her other duties.
Anx. A-5Pg. 1.3

Applicant submitted representation before the respondent to
consider her case for promotion to the post of Personal
Assistant in the said office.

' Anx. A-6 Pg. 2 4y

Representation submitted by the applicant.
Anx. A-7Pg. 2§

Representation submitted by the applicant.
Anx. A-8Pg. 0 ¢

Representation submitted by the applicant.
Anx. A-9Pg. 2 7

mm'g, . Mcolm.f kaw:&k,k \\19;\0‘; (,czl
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(An application under Section 19 of the Administrative Tribunals Act, 1985)

Mre. Medas,  Kermikan Nowgo

Signature of the applicant.

| For use in the Tribunal’s office
Date of filing:-
Registration No.

ORIGINAL APPLICATION NO24Y OF 2007. > i‘
Mrs. Medari Kermika Nongsiej ..... APPLICANT. (
_VERSUS- '
The Union of India & Anr. ... RESPONDENTS.
INDEX.
SINo, Particulars of Documents Annexure No. Page No.
1. Original Application 1-10.
2. Verification 11
3. Appointment order dated 11-03-1997 A-l 12- 1\
4. Recruitment Rules A-2 fs-20
5. Certificate issued by the competent authority. A-3 2
6.  Office order dated 28-01-2003 A-4 22 )
7. Office order dated 24-08-2006 -~ A-S 28 f
8. Representation dated 12-03-2007 A-6 24
9. Répresentation dated 28-05-2007 A-7 25
10.  Representation dated 02-08-2007 . A-8 26
11.  Representation dated 22-08-2007 A-9 27
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GUWAHATI BENCH“: GUWAHATI

(APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNALS ACT, 1985.)

ORIGINAL APPLICATION NO.?\% Lf OF 2006.

Mrs. Medari Kermika Nongsiej,
Wife of Mr. Amminot T. Sohliya | _—
Stenographer Grade ‘D’, Office of the Chief Conservator of
Forests (C), Ministry of Environment & Forests, North Eastern
Regional Office, Upland Road, Laitumkhrah, Shillong- 793003,
‘Meghalaya. |

.. APPLICANT.

-VERSUS-

1. The Union of India, represented by the Secretary to the
Government of India, Ministry of Environment & Forests,
Paryavaran Bhawan, CGO Complex, Lodi Road, |
New Delhi — 110 003.

‘2. The Chief Conservator of Forests (C), Government of India,
Ministry of Environment & Forests, North Eastern Regional
Office, Upland Road, Laitumkhrah, Shillong — 793 003,
Meghalaya. |

... RESPONDENTS.
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DETAILS OF APPLICATION:

1. Particulars of the order against which the application is made:

The applicant is aggrieved by the non-consideration of her case for
promotion to the post of Personal Assistant, despite being eligible for
promotion under the relevant recruitment rules and the fact that suitable
vacancy is there to accommodate the applicant in the office of the Chief
Conservator of Forests (C), Ministry of Environment & Forests, North

Eastern Regional Office, Shillong.

2. Jurisdiction of the Tribunal:

The applicant declares that the subject matter of the order against

which she wants redress is within the jurisdiction of the Tribunal.

3. Limitation: |
The applicant further declares that the application is within the

limitation period prescribed in Section 21 of the Administrative Tribunals

Act, 1985,

4. Facts of the case:

4.1 That the applicant is a citizen of India and a permanent resident of
Shillong, Meghalaya and as such is entitled to all the rights and privileges

guaranteed by the Constitution of India and the laws framed thereunder. She

belongs to the Schedule Tribes.

4.2 That, the applicant was appointed to the post of STENOGRAPHER
GRADE ‘D’ in the Ministry of Environment and Forests, North Eastern
Regional Office, Shillong, vide order dated 11-03-1997 bearing No.11-31-

Central Admlnisuative Trnibunal Qti
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applicant joined in the said post on 12-03-1997 and she is continuing in the
regular line, after due confirmation in the said post, till date.
A copy of the order dated 11-03-1997 is annexed
hereto and marked as ANNEXURE — A-1.

4.3 That, the Regional Offices, Ministry of Environment and Forests
(Group ‘B’ posts) Recruitment Rules 2000, provides 10 years service in the
post of Stenographer Grade ‘D’ to become eligible for promotion to the next
higher post of Personal Assistant. 7

A copy of the said recruitment rules is annexed

hereto and marked as ANNEXURE — A-2.
4.4 That, the applicant has completed more than 10 years of regular
service in the post of Stenographer Grade ‘D’. She is, therefore, éligible for
promotion to the post of Personal Assistant, in terms of the Recruitment
Rules 2000 for Group B posts.

A copy of the relevant certificate is annexed hereto

and marked as ANNEXURE - A-3.

4.5 That, meanwhile the post of Private Secretary (P.S., rin short) fell
vacant in the office of the Chief Conservator of Forests (C), Ministry of
Environment & Forests, North Eastern Regional Office, Shillong. The
respondent authority vide order dated 28-01-2003 asked the applicant to
attend to the duties of P.S. with effect from 12-01-2003 in addition to her
own normal duty as Stenographer till further orders. It may be pertinent to
mention here that the post of Private Secretarty is higher in rank to the post

of Personal Assistant and as the applicant was the seniormost eligible

Central Acmivistaiive Tiibuns! %
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Stenographer Grade ‘D’, she was there fore agﬁé%lrfg ﬁbéa the post of Private

l 'WO ?tl

Secretary in the said office.
A copy of the said order dated 28-01-03 is annexed
hereto and marked as ANNEXURE — A-4.

4.6 That, thereafter the respondent authority vide office order dated 24-

08-2006 directed the applicant to perform the duties of Private Secretary in

addition to her other duties as Stenographer till further ’orders. This was done

with the approval of the competent authority.
A copy of the said order dated 24-08-06 is annexed
hereto and marked as ANNEXURE -~ A-5.

4.7  That, the applicant was eligible for promotion to the post of Personal

Assistant and accordinglyv she submitted a representation to the Chief

Conservator of Forests (C), Ministry of Environment & Forests, North
Eastern Regional Office, Shillong, on 12-03-2007, stating that she had

completed 10 years service in the post of Stenographer ‘D’ and as per the

recruitment rules she is eligible for promotion to the post of Personal

Assistant. The applicant therefore requested the authonty concerned to
consider her ease for promotion to the post of Personal Assistant.
A copy of the said representation dated 12-03-
2007 is annexed hereto and marked as

ANNEXURE - A-6.

4.8 That, finding no response, the applicant submitted another

representation on 28-05-2007 addressed to the Head of Office, Ministry of

Environment & Forests, North Eastern Regional Office, Shillong, requesting

him to look into the matter and take necessary action with regard to the

-4- mi’h 570 i afi o o~
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~claim of the applicant for her promgtion gp;t@ﬁ;’pes&@ﬁg?erson'al Assistant.

-

This representation was received in 64 dated 28-
05-2007, but no action was taken in this regard.
A copy of the said representation dated 28-05-
2007 is annexed hereto and marked as

ANNEXURE — A-7.

49  That, the applicant again submitted a representation addressed to the
Chief Conservator of Forests (C), Ministry of Environment & Forests, North
Eastern Regional Office, Shillong on 02-08-2007, praying for consideration
of her case for promotion to the post of Personal Assistant under the said
recruitment rules. This representation was received vide diary No.1066 dated
02-08-2007 but no action has been taken on it.

A copy of the said representation dated 02-08-

2007 is annexed hereto and marked as

ANNEXURE - A-8.

410 That, the applicant was at a loss to understand as to why DPC

(Departmental Promotion Committee) was not convened to consider her case

for promotion to the post. of Personal Assistant despite being eligible for the

same and the existence of suitable vacancy, so she submitted another
representation to the respondent authority on 22-08-2007, referring to her
earlier representations and requesting him to take necessary action for her
promotion to the post of Personal Assistant. This representation was
received in the office vide Diary No.2162 dated 22-08-2007. Unfortunately,

this has also failed to evoke any response from the respondents.

7¢
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A copy of the saidQrspretenitation dated 22-08-
Grv.ob b Bt

2007 is amexed—hereto—and—marked as |

ANNEXURE - A-9.

4,11  That, the respondents are yet to convene any DPC for promotion of
the applicant to the post of Personal Assistant despité being eligible in all
respects and the numerous representations submitted by her in this regard.
The failure of the respondents to consider the case of the applicant for
promotion has violated the fundamental rights of the applicant guaranteed
Articles 14 and 16 of the Constitution of India. The appliéant accepted the
initial offef of appointment to the post of Stenographer Grade ‘D’ dated 11-
03-1997 because of the fact that upon completion of 10 years of service she
would be eligible for prbmotion to the next higher post of Personal
Assistant. .Had the respondents informed the applicant that there is no
promotional prospect (to the next higher post of Personal Assistant), then in
that case, she would not have accepted the offer of appointment. Therefore,
the applicant has a vested right for promotion to the Personal Assistant and

her legitimate expectation cannot be whittled away as in the manner sought

to be accomplished by the respondents in the case in hand. Hence, she has

approached this Hon’ble Tribunal for vindication of her rights and for

amelioration of her grievances.

5. Grounds of challenge with legal provisions:
5.1 For that the respondents have acted illegally in not convening the
DPC to consider the case of the applicant for promotion to the post of

Personal Assistant although she is eligible for the same and the fact that she

i
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since the

52  For that the respondents being a State within the meaning of Article
12 of the Constitution and having regard to their constitutional obligations
adumbrated in Articles 14 and 16 of the Constitution of India ought to have

considered the case of the applicant for promotion to the post of Personal

/’k
ey

Assistant and the failure in this regard has violated the fundamental rights of -

the applicant guaranteed under the Constitution of India for which the
respondents are liable to be directed by this Hon’ble Tribunal to consider the

case of the applicant for promotion.

5.3 For that the respondents hav'e failed to look into the repeated
representations submitted by the applicant requesting them to consider her
case for promotion at an early date. The applicant is yet to know the
outcome of her representation although more than six months has elapsed

since the filing of the first representation in this regard.

5.4 For that the respondent have failed to consider the case of the
applicant for promotion despite the fact that she is the seniormost eligible
Stenographer Grade ‘D’. Besides, she has been allowed to officiate in the
next higher post of Private Secretary and that too with the approval of the
competent authority as would be evident from the office order itself.
Therefore, no justifiable reason can be conceived of to deny the benefit of
promotion to the applicant. The applicant who hails from a humble family
and also belongs to the Schedule Tribe community, is entitled to some

preferential treatment under the Constitution of India.

N

s . Medos
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5.5  For that the applicant accepted th'éﬂ%ﬁg f?ferdp.f appC intment dated
11-03-1997 because of the promotlmégﬁo the post of Personal
Assistant. The applicant was under the legitimate expectation that upon

completion of the stipulated period as provided by the recruitment rules she

'would definitely be considered for promotion as Personal Assistant.

Therefore, the applicant has got a vested right to claim promotion as

Personal Assistant. Moreso; in view of the fact that she is continuing to hold
charge of the higher post of Private Secretary at present in addition to her
own duties in the said establishment, being the seniormost eligible
Stenographer Grade ‘D’. Therefore, the respondents may be directed to
consider the case of the applicant for promotion to the post of Personal
Assistant with effect from the date when it fell due or in the altemati‘ve to

promote her to the next higher post of Private Secretary, which she is

holding at present, by giving her “~>med promotion as Personal Assistant

from a retrospective date.

6. Details of the remedies exha:
The applicant declares that .1 the remedies available

to her under the relevant service

7. Matters not previously filec ay other court:.
The applicant decl ot previously filed any
application, writ petition or sui 2r in respect of which this
| application has been made; b ny other authority or any
other Bench of the Tribunal ion, writ petition or suit is

pending before any of them.
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In the premises aAoresmd—,'Tt'“r”“' 10st respectfully prayed

8. Reliefs sought:

that Your Lordships may be graciously pleased to admit this
application, issue necéssary notices, call for the records of the
case and after hearing the cause/causes being shown and upon
perusal of the records, Your Lordships may direct ‘the

respondents to -

(1) Convene a DPC to consider the case of the applicant for
promotion to the post of Personal Assistant in the Regional
Office of the Ministrsf of Environment & Forests, Shillong, with
effect from 11-03-2007; or, in the alternative

(i1) Promote the applicant to the next higher post of Private
Secretary, which she is presently holding in addition to her own
duties, by giving her deemed promotion as Personal Assistant

from a retrospective date, and

(iii)  Grant any other relief or reliefs to which the applicant is

entitled under the facts and circumstances of the case.

And for this act of kindness, the humble applicant as in duty bound, shall

ever pray.

9. Interim order, if any prayed for: |
Pending final decision on the application, the applicant seeks the

following interim relief:

kg, Nm?ﬁza‘

Mes. Medacs Keos
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The respondents may be directed| not t&; fill, i thengpost oft Personal

Assistant without considering the case of the applicant.

" 10. Particulars of Bank Draft/Postal Order filed in respect of the

application fee.
pp LLF 833986

I.P.O.No Lef 8% 3987 Dated: OQ«((*2°°7

4E 2763380

Payable at: 6 e ookt

'11. List of enclosures:

As stated in the index.

-] L4

'm\"s. Medoos Kermmuka Wef"aa-ec&
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YVERIFICATIO ﬁ_ Guwahati Bench

I, Mrs. Medari Kermika Nongsiej, wife of Mr. Amminot T. Sohliya,
aged about .34 years, Stenographer Grade ‘D’, Office of the Chief
Conservator of Forests (C), 'Ministry of Environment & Forests, North
- Eastern Regional Office, Upland Road, Laitumkhrah, Shillong- 793003,
Meghalaya do hereby verify that the contents of paragraphs 4.1 to 4.11 are
true to my knowledge and paragraphs 5.1 to 5.5 are believed to be true on

legal advice and that I have not suppressed any material fact.

Date :- 2v/ 0} M Medel Keomihe Nowge!
Place :- Guwahati. Signature of the Applicant.
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GOVERNMENT OF INDIA - Telogram : PARVAVARAN
I T Tolophons ;- (0) 227673, 227929; 221565

o

\ o , -
2i/RY OF ENVIRONMENT & FORESTS By Regtstered Post A/D  tax no.- o354 - 227673
"|*5RTH EASTERN REGIONAL OFFICE | A - -

UPLAND ROAD, LAITUMKHRAH
SHILLONG 793003 . :

“\ﬁb.i1-31;95/5;aofmiagiggL L Date the . 11-03-57

To

ﬂisé;ﬂedqrt Kermika Nongsiel,
- Cf/o Ur EJE. Lyttan, ‘
P&@;Dispgnsary, Shillong-79300T7.

Sub: Speétal Recruttment Drive for SC/ST for filling
"up one post of Stenographer Grade'D' - Offer of -
appqtntment,— regarding " :

ﬂadam,

.‘ )

Fithjrefbrence 210 the7Stenography/typing'and:

" objective-type tests for the post .of STENOGRAPHER GRADE'D'
"{n the Ninistry.of Environment and Forests, North Eastern

Regtonal O0fftce, Shillong, you are hereby offered temporary
appointment to the sald post on the following terms and. ¢
conditions := '

1o | ' Th%”pdst is thtstértal/Non-miniéterial aﬁd-carries"

the pay scaiesof'm.1200-30—7560+EB-4072040/—_.‘Lf you are already
in Government- service, Yyour pay w111 be fized in the above ccale
in accordance with rules and conditions prevailing at the ‘time.
Jf you cre not a Government servant, Yyou will be entitled to-the

"minimum of the pay scele of the post. Dearness and other allowances

will be admissible under the rules governing the grant of such
allowance.in'force Srom time to time. ' . :

2e Yopr appotntment will be purely on a tempdrdry-basts
and unttl further orders. ' ,

3. Your services will ‘be terminable on one month's notice
from. either side ih accordance with the Central Civil Services

(Temporary Service) Rules, 1965, without assigning .any reasons.
The appointing authority, however, reserves the right of termina-

ting your services Fforthwith or before the ezxpiration of the

stipulcted period of notice by making payment 1o you of a sum
equivalent to the pay and allowances for the period of notice or

. the unexpired portion thereof.

4. . ~You will, be on probation. for two years from the date
of appointment, which period may be extended at the discretion
of the competérnt authority. On completion of probationary period
satisfactorily, you will be considered for confirmation in the
said post. P T

~re

>

contd....p/&

Advocate

B al
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54 In regard to leave,-rravelliﬁg Allowances,'contribution
to General Provident'Fund,»Pension and all other service matters
connected with service conditions, Yyou will be governed by the

rules and orders in force from time tq-time‘and applicable to the
bpranch of public service to which you may belong. ; D ,

Ge You will bq liable'to be posted and=transferred
anywhere in India. :

7 You will not be entitled to travelling allowancé for
Joining the post unless you are a'permanent government servant or
have completed three years of temporary service. '

on joining the post you will be reqﬁired'tO'take an

8.
"Oath of Allegiance to the Constitution of India or make a solemn

affirmation to that effect.

. Iy you are already employed, You should produce @
relieving order from the_employer. : .

10. If you claim to belong to @ Scheduled Caste, Scheduled
pribe or Other Backward. Classes, you have to produce @ certificate
jssued in the prescribed form by eny of the Judictal/ﬂeuenue ‘
authorities mentioned theretn. You should note that your appoint—
ment will be provistonal and is subfect to verification of ‘the
caste/tribe certificate through proper channels and that if the
claim to belong to SC/ST[0BC is found to Dbe false, the services
will be terminated forthwith without assigning any reason and
without prejudice to such further action that may pe taken under
the Indian Penal Code for production of false certificate. You
should also intimate +he change, 1f any, oJf your Teligions after
appointment, immediately to the appointing/administrative .
quthorities concerned. C ‘ o , ’

110 In acbordance with the relevaﬁt pules in force in
regard to the recruitment to services under the Government of Indle,

(a) No person Who was more than one wife itving or
. who, having @ spouse Iiving,_contracts a secon
marriagé, though such marriage i3S void by reason
of tts taking place during the 1ife-tine of such
~ spouse, ‘shall be eligible Jor appointment to
- service,.provided that the Central Government may,
if sattsfted,that«there are special grounds for
so ordering, exempt any person [from the operattion
of this rule. ‘ ‘

,(b) -No such women phose marriage is void DY reason
of tts taking plece during the life-time of her
spouse or who was married to such @ person Whose
wife is living at the time of narriage shall be
eligible for appointment in service unless. the
Government of India has granted exemption to such
~ a women in accordance with this Tule after being
. satisfied that there are @ special grounds for so
ordertngi y :

- | : .Contd.....pfj



1
w i Loy
I

“".'..;:“; 3

. , - . o . N L L . . o . ' - .
- . . . c I LY, Lo K . . Lot LV 3
. ] ) . “ - L P . ;
[ . L at - S Rl s g .
) PR ST R " P end ‘ e St i . . - . A
- - - K . - " ' . ) : : .

S This offer of dppointment. ls, therefore, conditionol ¥

, upon your satisfying ‘the requirement mentioned and - furnishing . '
declaration in the form énclosed to this detter, alongwith your

. reply. If, however, jou do not fulfil the above condition and .

you desire to be ezempted from the above mentioned rules for any
reason, you should make -a representation 1in this behalf immediately.
This offeér of appointment should in that case be treated as -
cancelled and a further communication will be sent to- you tnrdue.
course, if upon consideration of your renresentaticn, it is decided
to offer jou appointment to the post of STENOGRAPHER Gr,'D' ~

12. This .offer of appointment is further subject to your .

producing a medical certificate of fitness in the form enclosed’

from a Civil Surgeon, or District Hedical .Officer or a Medical

. 0fficer of equivalent status/Assistant Surgeon, Grade I (Women)
under the CGHS, Delhifa Registered Female Hedical Practitioner/

Aduthorised Medicdl Attendant or a Government Hedical Officer of
. the nearest dispensary or hospital. ,

13 - If any declaration given or information furnished by
" you is proved to be false. or tf you are found to have wilfully
supressed,any.mahttal'information, you will be ltable for rémoval
from service and other action as Government may deem.necessary.

1
~

14, If yo@‘ECCept'the offer on the' above terms and conditions,
you are requested to intimate your acceptance to the undersigned
and report yourself for duty tmmediately but in eny-¢ase not-later

then 25th March'97 - ~with the following documents i- .
‘ ftJ‘Origtnqvaertiftcates of Educational Qﬁaiifiéattpns-
alongwith a set of attested coples; . I
(11) Certificate of 4ge; S |
(iil) Declaration bf‘Marit—q].Qtatus tn.thé SJorm enclosed

(tv)vA}médiéaI certificate of fltness in the prescribéd
qum tnecluding Sorm for candidate's declaration

(v) Relteving order Jrom the present employer, 1S any;
(v1) Cdste Certificate in case of SC/ST/0BC cendtdate

.

. Yours fatthfully,

S
L ¥ome : ( Dr. V.T. DARLONG )

Designation ‘of thé ; )

Appotnting Authority - { oo
” favnrint %)

(ot ot 5T

canletty -

I i SR



" No4-891-ROBQ)

- To.

. All Regional Offices

Subject:~ - ent | .
: Persional- Assistant, Assistan
L Bangalore, Bhopal,

. ' .
TN +
!

T

The Chiaf'doﬁservétor of Forests ©

Bhubanesward,

. Chandigarh of the Ministry of Environmen} and Forests-reg. -

- r & . . -
s iy
- o t

" folegram ; PARYAVARAN,

P
A

HEW DAL

B Raih S | -
- “Telephone & - -3 :
s { A SV s
FAX o -

wforrer Wi @ A
 GOVERNMENTOFINDIA -~
MINISTRY OF ENVIRONMENT & FORESTS

.

wufmgor- s, W ot ot Wi a

PARYAVARAN BHAWAN, C.G.0. COMPLEX
gl s, Y frwf=110003 _'
" LODI ROAD, NEW DELRI-110003,

Dated 1% Tuly’2000

‘Rccrui\utxéu‘t_Ru*lcs for the post(s) of Senior Persional Assistant,

)

( for the Regional Offires Jocated at .

Lucknow, Shillong —and

I am directed invite your kind attention on the subject cited above to |

- forwardgd herewith two copies (Each in English & Hindi) version) of Recruitment

Rules for the post(s) of Senior Persion

al Assistant, Persional Assistant, Assistant

for taking necessary: action and compliance with immediate effect. Tho receipt of

- the legtgr may pleasc be acknowledged.

\

| ., Encl: As above.

Ceniifled to be truc Cory

A VOcaés_

*ours fai;lx_f(x]ly,'

e >

. (sCSINGD)
‘ Technical O fficer, RO(HQ)

%
[ 2
&
el
?

i ol Sy
PP TR
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- Constitution; the P'resident hereby mnkes
i of Group “3» Posts in the Regiona Oflices of the M

F.3

[R ]

[

(b)  Who having 4 Spouse living h

- R A -
e I . ra .

| O INDIAY | o
L L N\
GOVERNM ENT.OF INDIA o |

sile L Al . - . e
Mitistry of Environment nid Forests |

tﬂkﬁﬁ'ﬁlﬁ..ﬁ

New Delhi the 8™ ity 2000
NO PIFICATION o el e

'l oo ’l"Iil'il '.__‘ ITN ECUEE
1 Ve ey :!13' '_In I e I jA s
e I sexercive of (e Powers conferred by (he Proviso to nrticle 309. of the
he following rules regulating the methiods of recruitment
Hstry of Environment and Forests,
1.

Shrot title angd conunerncement:-

(1) 7 Those ruleg miny be cille

d the Regional Offices of ihe Mi;
Forests (Group “p3»

listry of Environment ang
Posts) Recruitnient Ryjes 2000. ' ' '

(2)  They shal] come into foree on the date of (aciy publication in the Official Gazette, i

Number of posts, classification i scale of pay:.-

The number of said posts, their classification and scale of

specified in column (3) to (4) '

pay attached thereto shall be g
of the said schedule, ‘ g o

» ge limit ang other»qualiﬁcmioh efc:- , _—

tment, age limit, qualifications and other m
fied i

atlers relating to the said
posts shall be as specified |

h coiumns (5) to (14) of the aforesaid schedule,

bisqunliﬁcatioui:- No persoy:.-

(8 Who has enter

cd into or contracted
living; or ’ :

a marriage with a person having 4 apouse

as entered into or contracted marriage wil; any
person shall be cligible for appointme

ntto any of he stid posts provide that (he
Centeat Government nay, if satisfied that such marriage is permissible under the
personal law applicabie to such person and the other party.to thcmarriagc and that
there are other grounds for so doing, eXempt any person from the operation of this
rule. ' : : : '
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6owe*3 to relax and i Con, .:!mhon thh thc Umon Public Service Comnuss:m N
')’ ,/ o AN

i
Wucro the Contra! Govcn;mcm is af the opuuon that its neeessary ot cxpcdncn} 50 to W
1t may by order, for reasons:ta‘be recorded in wrmng ‘and in consultation wnh 'thcoUmon

Public Service: Commxssno_u_relax any of the provisions of these rules with rcspcct to any .
calss or category of persons. -

i

‘Saving;- .
Nolhmg in lhcsc |ulcs slmll uﬂvu reservations, wlmcutmn of age limit and other
i coneessions required to- bc plowdul for the Scheduled Castes, the Scheduled ‘Tribes and
Other BackWard Classesy the: sEx-servicemen and other special categories of |)crsons in
accordance wnlh thc.ordcls msucd by the . Central Government from time to time in this

) . v ' l . {
regaids, Co ;. e A S

U L (TNE scuwuu«)

. - ‘ . ,' : ‘.-—

C . , ().nm " .vm;){
(G.C.BASUMA | ARY)

‘ DlRE’C'l‘OR’
The Manager - o S _ )
Governemnt of India l’rcsci : '
Mnyapurl, Ring Road, -
New Delhi. .
) ) ' “,’.f !
; . Jrt |
| BRI . .
N
g: :,~ e R /\‘
LK w5 ~ s
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(1)

2)

D)

(4

. ;(6) :

(0]

{8)

ASSISTANT)

* (2000) SUBJECT TO
VARIATION

DEPENDANT - ON | .
"WORK LOAD .

REGION-WISE BREAK
UP OF THE POSTS

| Shtiong (NEZ)- 01
'| Chandigarh-01

- 05*

- ] SEERVICE

GROUP B NON-
.GAZETTED

[ 5500-175-

5
Non-Selection- | NOT -
|
X

“| APPLICABLE

NO

NOT APPLICABLE
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PROMCTION
DEPUTATION’

S [ PROMOTION
| FAILING WHICH BY | .

| qualifying/eligibility service . by

Stedographer Grade “D in the scale of Rs. 4000-6000/- in the respcctige
| Regional office withten years regular service in the grade. =

NOTE - Where junioé:" who heve compleied '—é‘;e.i;" qualifying ehgiblity ;
servioe are being considered for promotion, theéir seniors would also.t: |

“gre not shot of the  requisile
more than  half of suzh
gqualifying/eligibility service or two years whichever is less and have

corsidered  provided  they -

successfully completed their probation period for promotion to the

next higher grade alongwith their juniors who have abeady compisiad

1 such queiifying/eligibility service, - :

| DEPUTATION

Officers under the Central/State Governmoni¥ -

o |

(2) {I)hold g analogous posts on d regular basis: of
{i) with tree years regular semvice in posis in the scale of Hs
5000-8000/- or equivalent; or . ‘

_ 7 i) with'six years regular service in posts in the scale of Rs. 4561 -
000! or equivalent, or . - S R
(iv) with ‘ten ~years reguiar service in posts m the scales o0

‘Rs.4000-6000/- or equivalent, and ©. -~ L

7

(b) pcssessng a'sm_ed of 100 word per minute in Steno’gj;-a B

(gngxmwﬁnd:) |

'NOTE, 1 ‘The depertmental officrs in the fecder grade who are in dir |-

line of promotion will not be eligible for consideration for appointrizni
on deputation Similarly, depuistionists  shall not be eligivle v
consideration for appointment by promotion. - Cs
NOTE2 The period of deputation including the period of deputatiols in
another ex-cadre post beld immediately preceding this appointmen. in
the same or some other organization/depertment of the centrs}
Government:shall not ardinanly exceed three years. The maximum &z¢
limit for zppointment on deputati :

as on the closing dste prescribed for receipt of application,

“T"GROUP "B~ DEPARTMENTAL
 PROMOTION COMMIETEE FOR

i - -
| Environme and Forests- Member

on shall be not exceeding fifty six yeuws -

CONSIDERING PROMOTION

{. Addidonal Inspector General of
Faresis/Joint Secretary
{Admunistrados),  Mimiswy  of
Taviromment #nd - Forests -

Secretary
Minisgy  of

{Adminisiniion)

-
R N e
.éc'f.fmxugf L

Office-

3. 7
sespective  Regional
Member

4. Asgpstant nspectar General of
Torests, Regional Office  (iiead
Crearter ) - Meaber

TCONSULTATION - —
WITH UNION PUBLIC SECRVICE
COMMISSION
WHILE APPOINTING AN OFFICER
ON DEPUTATION

"_,C(‘_",’\rf\' {f\,\,-’ m‘;i{/‘(’
(T ™ i

Cre)f 12-9-

NECESSARY

- N
2] &

4

." .
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j No. 11-31-96/E-RO December 04,2006 . B
, L 7_\1’]"(,) WHOMIT MAY CONCERN |
' ) ‘ » o | b , o ;
; _
; -With rcfcrcnco to. the apnhcatmn datcd 4“‘ I)cccmbcr from Mrs. Medan .
| o -3
I Kermika Nongsuc;. .‘atcnn (,r m nf this oﬂ'cc, t!ns is to ccrtlfv that Mrm Mcdarl ’ *
‘ _ Kermika N«m;,suq is yerv mp in ﬂm office as Slcnugaphcr Gr ‘1) sinee March 1997
‘ and has completed mn-r(‘ th.m G ye: ars in the g g.,rade' S!w is also well averse workmg in
_ computer. | o
I - ™
i | |
R  (R.LSANGA)
SO -~ . Head of Office
' 1
T’ { . 7 BPWT LA )
s I R Ut
b 2T ':ﬁ L;ga!‘w
- o~ WD‘W |
¢ R o .
w to be true Co“y ' . . . \_

o ¢ et




-y S oerNMN‘OrIND'
¢ mes*mv OF ENVIRONOMENT

NORTI‘ SASTERN RE JGIONAL (
[ AITUMKHRAH, SHILLONG,

\ No.14-43/99-E- RONJ:/J?/ 2- //,  Janvary 28. 2003

\

OFFI(‘!‘ ORDER : - | .

Consequent upon the rcpatrlatlon of Ms. M.Kharkengor, PS (on
eputation) w.e.f. 12.1 2003. MsM.K. Nongq:ej, Steno will attend to the duties of
- PS with immediate effect until further orders in additioh to her own normal duty.
- She would henceforth tal(e her seat in the room of the PS ‘

14

o
(Dr.V.T.Darlong )

“Addl. Dlrector

Copy to: R

iss M.K. Nongsmj, Qteno !
2. Office order ﬁlc '
)Addl, Director.
. 4

Ccruﬁed to be true Cppy

t1'©/ - ‘

Advocatc "




: Government of India -
*Ministry of Environment & Forests
Nofth Eastern Regional Oftice, Shillong

No.l4-53/2004/E-RON5/Zé78 7-8¢ | Dated 24-8-2006
~ QFFICE ORDER
- Mrs. Meda:ﬁi K. Ngngéisj, Stenoegrapher will perform \the duties of PS. to the '
Chief Conservator of Forests (C) in addltion t0 her other duties as stenographer till
further orders. This issues with the apprdval of the competent authority. :
| Z
s | : (R.L. Sanga)

Deputy Conservator of Forests (C) )
Copy to: ' A ‘

|, Allofficers.
/" Mrs. Medari K. Nongsiej, Stenographer.

Certified to be true Copy .

Qi

Advoca te

LY .



To

e e
P

-

'The Chief Conservator of Forests(C)
Ministry of Env. & Forests -
Regional Office

Shillong

Sub: Promotion to the post of PA.

Sir,

With reference to the above, | am to state that I have completed 10 yrs. service in’

the post of Steno Gr. ‘D’ on 11.3.07. 1 may state that | have joined the post of Steno
Gr.'D’ on' 12.3.97. As per Recruitment Rules. the stipulated period for promotlon to the
post of PA is after completing 10 yrs. of service in the post of Steno Gr. ‘D’. Since I have
already completed 10 yrs. of service in the post of Steno Gr. ‘D’, I therefore request you

1o kindly consider my promotion to the po¥t of PA at the earlicst.

Thanking you,.

Yours faithfully,

( Medari K. Nongsiej )
- Stenographer
Dated: Shillon$
t

The 12" March 2007

Certified to be true Copy

A@;N (4
avocale




- To

W,

o gy

L

* The Head 61"Ofﬁce

7

N

MoEF, RO( NLI\)
Shillong :

[V

: Considcra}i(m 1hr. promotion to the post of Personal Assistant.

5,

My letter dated 12.3.07.

S Yours faithfuly,

A -
‘4 |

S L (MedanK Nongsiej) -
bl B Stenographer Gr'D’

LI
\

May 28,2007 .

LI - - .
R e o
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! o B © August2,2007
To ‘
y The Chief Conservator of Forests(C) | ,
‘MoEF . .~ | ‘
* NE Regional Offic
N Shillong '

i t 8( Sub: Request for promotion 10 the post of Personal Assistant in respect of Mrs.-

M.K. Nongsicj — regarding.

Ref: (1) My letter dated 12.3.07.
(2) My letter dated 28.5.07.

Sir, - o

Most respectfully, and in continuation to my letters under reference on the -

ANNEXUR

subject cited above, | am 1o inform that 1 am due for promotion to the post of

Personal Assistant w.e.f. 11.3.07. The Recruitment Rules 2000 provides for
promotion to the post of Stenographer Gr. ‘C’(Personal  Assistant) afier
completion of 10 (tcn) years of regular service in the post of Stenographer Gr.
‘D,

- Sir, in the \ighl of above, it is carnestly prayed that the necessary action
may kindly be taken for my early promotion to the post of Personal Assistant.

"Thanking you,
Yours faithfully,

.
’

( Medari K. Nongsiej)

' . , - Stenographer Gr ‘D’
‘slary Re.. ;“./.Qféa | .
om.ﬂ; /E[Q?‘r:...... : .

GOV’ OF INDIA
Winlsty of Bnavironmeat And Fores -
Reglonal Ofiise, Shillsss

Certified to be trye.i o7y .
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To-

Sub:

Ref:

Sir,

subject cite

August 22, 2007

The Dy. Conservator of Forest s(C)
MoEF

NE Regional Office’

Slullong

Request for promotlon to the post of Personal Assistant in respect of Mrs.
M.K. Nongsiej - regardmg '

- (1) My letter dated 12.3. 07
(2) My letter. dated 28.5.07. = *
3) My letter dated 2. 8 07.

Most respectfully, and in continuation to my lettcrs under reference on the
d above, 1 am to inform that I am due for promotion to the post of Personal

Assistant w.e. f 11.3.07. The Recruitment Rules 2000 provides for promotion to. the
post of Stenographer Gr. ‘C’(Personal - Assistant) after completlon of 10 (ten) years of

regular sérvice in the post of Stenographer Gr. ‘D”.

Sir, in the light of abovc. it is eamegt ly prayed that the necessary actxon may

kindly be taken for my early prommxon to the post of Pcrsonal Assistant.

Ccrﬁfiedy to be true Cepy

Thanking you,
/ Yours faithfully,
0
e
‘ ~ ( Medari K. Nongsiej)
U Stenographer Gr ‘D”

X/KQ

orery T 3/3“_

pate-* “\D\P\ .
Gf‘)\n' (ﬁ AN A“dF

o
AU
e
‘Advecatey
.t‘ :.



